ofe

interalia on the grounds that the orderg “ere
passed by authority vho is not the appointing '
authority and ¢that#e orxders are im violation of
section 12 of the Probation of Offendols Aer, (958,

3, Ho heve given our soricac consideration

to the (wvoments made in the claim potition and

algo to the gubmissions of the learned counsei. The
inpugned order which is under challonge 10 cn

ordor posscd wnder Rula O(va) of Railway Bervanto
(ﬁwotpline & Igponl) Rales, 1968.1n poara 2 of the
ordee it 1o indicoted that the peal against theso
oxrdaers 1io to Dy, ColloBo/MoCo, provided it 4o
proferred within 05 doys, The cpplicent has

u&:uetedly not prefer:e& on oppeal againpe the

ogdor of rcmoval paogedin tha disciplinary proccedings.
Under soction 20 of the Adminigtrative Fribumalg

Act, it ip laid downt hat the Tribunal chall pot

orignorily admit am epplicstion unless it ig
satio'fiéd thet the applicent has availod of all

the remedies available to him under the relevant =
setvice rules as o rodressal of gricvance.The
applicant has not axheaugted the gtafutory =mmm
departwental remedy available to him, In theso
circumstances, ve @ ngider that the applichtion before
ug is prcmature and henee it is rogjceted at tho
adaission stage :l.tselfo with liberty to the ayplicamt
t0 nake a stammtztm Zppeal before tho ccrpetent
authority within K- poriod of two woeks f£rem the dato
of roceipt of copy of this judgnont.lf the appeal
zs/:ilea the cempetent cuthority shall ednpider and



pass final oxdor thorein within a period of {J vesks
from the datc of recoipt of the appeal alongwith a
cof;y of this judgment without raiging the ploa of
linitation against the impuened punishment ordée_,

Uo ozder as to costs, ..

Dot

Shakcel/ Lucimow bt, 38 «6-91,




